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HE VICE-CHAIRMAN (SHRI A. D. MANI ): 
Before I put the question, I would ask the 
Minister to look iuto all the relevant points made 
here. This is what the wants and for that matter 
every Member wants. 

The question is: 

"That the Bill be passed." 

The motion was adopted. 

THE UTTAR PRADESH CANTONMENTS 
(CONTROL OF  RENT AND EVICTION) 

i(REPEAL) BILL, 1971. 

THEMINISTER    OF     STATE (DEFENCE 
PRODUCTION) IN THE MINISTRY OF 
DEFENCE (SHRI VIDYA CHARAN SHUKLA): 
Sir, I beg to move : 

That the Bill to provide for the repeal of the 
Uttar Pradesh Cantonments (Control of Rent and 
Eviction) Act, 1952, be taken into ensideration. 

As the House   might  be aware,  under 
Article 246 of the    Constitution   read   with 
Entry 3 of the Union List 1  in    the   Seventh 
Schedule, the power to make laws in   respect 
of rent  control in    cantonment   areas was 
vested exclusively in Parliament.   In most of 
the States, State    Rent   Control    Acts   have 
I been promulgated   and    the    buildings    in 
\ cantonment areas also    are    subject   to the 
| State Rent Contral Acts   by the extension   of 

state law to contonment areas. But in Uttar 
Pradesh an amending Act was passed  bofore 
«he Constitution   came   into force and   this 
jxcluded the extension of the particular Act 

 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : Mr. Ministef. would you like to say 
something? 

SHRI F. H. MOHSIN : I have already 
replied to the points made by Mr. Rajnarain. 
But I have also to point out to him that there is 
provision already in the Act licences cannot be 
refused merely on the ground that the applicant 
does not have sufficient property: that is 
section 14. 

THE VICE-CHAIRMAN (SHRI A. D.
MANI) :   The Minister is replying. 

SHRIF    H.   MOHSIN:    Only     one 
point more. The   hon.  Member   has made
some   irrelevant   referncees   to   the party 
wooers.    I will not   go   into   them except
that I will refute all  the    allegations made
aBainst my Party and Party leaders. 
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to cantonment areas and as a result   of   that it 
was... 

 

THE VICE-CHAIRMAN (SHRI A. D, 
MANI) : No dialogue. 

SHRI VIDYA CHARAN SHUKLA : 1 
was saying that whereas in all the other States 
the Rent Control Acts apply to the cantonment 
areas, in Uttar Pradesh the State Rent Control 
Act did not apply to cantonment areas. Now 
we want to acquire power by this amending 
Bill to extend the State Rent Control Act to 
the cantonment areas. This is the main basis of 
this Bill. In this Bill there is no other provision 
except to remeve the anomaly that exists 
today. After this Bill is passed by this lion. 
House, it will be possible for us to extend the 
application of the Uttar Pradesh Rent Control 
Act to the cantonment areas established 
therein. Therefore, without making a big 
speeech, I would commend this Bill to the 
acceptance  of the j 

House. The only one thing that I would like to 
emphasize is that this is bringing in no new 
provision. 

The existing Provisions of the Act in 
Utter Pradesh in the matter of Rent Control be  
made   applicable    to   the   cantonment 
areas and no new law would be made or would 
be enacted by the Parliament. It is only an 
enabling amendment which will enable us to 
extend   this State   Act   to   the 
cantonment areas of Uttar Pradesh Order 
notification under 53 of the Cantonments 
tExtension of Rent Control Laws) Act, 1957. 

Therefore, Sir, I commend this Bill for 
the acceptance of the House. 

The question was proposed. 
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THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : Mr. Shukla, may I suggest that he may 
proceed with his speech, beeause you have 
contradicted him on one point regarding the 
present Bill ? I, do not want dialogue to take 
place here now. 

SHRI VIDYA CHARAN SHUKLA; Sir, 
What I am suggesting is that rather than taking 
up the general question of cantonment for 
which another Bill is proposed to be introduced 
shortly before this House, we can confine 
[ourselves to the problem of this particular Bill. 
Otherwise, legitimately any Member can go 
into the problems of cantonments. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : All right. You can go on, Mr. 
Manohar. 
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THE VICE-CHAIRMAN (SHRI A. D. 
MANI):   Mr. Goray. 

SHRI N. G. GORAY (Maharashtra): Jf 
the Minister is assuring the House that a 
comprehensive Bill is likely to be submitted 
for consideration, then I need not take the 
time of the House at all. In this connection, I 
only want to point out to him that it is an 
anomaly now to have cantonment areas and 
non-cantonment areas. (These cantonments 
were started by the Britishers with a view to 
separating the civilians from the military, 
This anomaly still persists after they have 
left. 

Then, Sir, I would only say this that so 
far as the Bill is concerned, I do not want to 
raise any objections. But when the com-
prehensive Bill, as it has been promised by 
the Minister, will come, then he should take 
into consideration that it is not a question of 
amending this law, but that anomaly of 
dividing the country into cantonment areas 
and non-Cantonment areas will have to be 
removed once for all.These Cantonment areas 
are a sort of nest of autocrats. They have 
some special rights. We find that there are 
nominated members equal to those elected by 
I 

the people, and then there is the presiding 
authority of the Commandant or an officer 
and he has always a casting vote by which the 
rights of the representatives of the people are 
nullified. Therefore, I am saying that the 
Minister should bring forward a compre-
hensive Bill to do away with this anomaly 
which has existed in spite of our being a 
democratic Republic, and in spite of our 
being a fee country for the last 25 years. 

THE VICE-CHAIRMAN   (SHRI   AD. 
MANI) :   Mr. Bhupesh Gupta. 

SHRI   BHUPESH   GUPTA :     (West 
Bengal): I entirely share the views expressed by 
Shri Goray on the subject.   When I came to the 
Parliament, there   was   an   amending Bill, and 
I think we appended a note of dissent in which 
we pointed out that this scheme of things 
needed drastic   modifications   with changing   
times.   But we have not changed. Still   there  
are  Cantonment  areas   where a special tvpe of 
administration prevails.   It is an attempt to keep  
the   armed   forces completely isolated from 
the rest   of the people in a manner which is 
most   harmful both to the  people and   the  
armed   forces   as well. That should not be 
there.   I  would not say that the armed forces 
should go and live in MPs'   bungalows   in   
Western   Court   and Eastern Court or in 'he 
bungalows of Ministers.   Certainly we must   
have   a   place  for them.and other things. But 
there should not be a separate Cantonment 
Administration. They must have Army Rules.   
We certainly are not expected toinieiferewith 
themBut the Cantonment Administration is a 
kind, a special type, of civil administration 
separate from the civic administration of the 
rest of the town or the area   in   which they 
live.   In the past they were given special 
privileges and amenities with the main object of 
keeping the troops divided from the people ... 
away from the people ••• so that at any moment 
they could   be  used against   the   people   for   
suppressing   them. That is why the British 
devised these things. And why should we 
pursue   these   things,   I cannot understand.   
Now,   our   young  men from the   working   
class,   from   the  peasant class and from the 
middle class are joining the armed forces.   And 
it is   not an occupation force of any sort.   It is 
a  force   to   protect the security and  territorial   
integrity   of  the :ojntry.   And of course our   
friends   would 
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J'lce it to be used sometimes against the Left 
Movement, and the progressive movement 
also depending on what mood they find them-
selves in. It depends on their mood. If their 
mood is good, they will not so use it, and if 
thrir mood is bad they will use it in that 
manner But there is a political problem. 
Basically, the armed forces today should be 
democratised. They should be brought closer 
to '.he main stream of our democratic, civic 
public life. There should be a greater report 
between the armed forces on the one hand and 
the masses of the people on the other. There 
should be greater communion between the 
two. These are the essential ingredients of 
democratising and developing a patriotic 
armed forces, which we must have in full 
measure. But that is not being done yet and 
these things, we retain. The legacies of British 
rule continue to weigh heavily upon us in 
many matters. I find even now that some 
people up in front of their houses their name-
plates like this : "So and so ; I. C. S, (Retired)" 
and 1 believe, after their death. it will be like 
this: "So and so ; I. C. S. (Retired and also 
dead)". They may say it like that. Now, the 
words "I C. S." have such a facination for 
some people. One does not know whether they 
love these words more or their wives more. I 
do not know. But such a fascination is th< re. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : There are also people who go on 
puting up boards showing themselves as ex-
Members of Parliament. 

SHRI BHUPESH GUPTA : That you 
will write. You have been so accustomed to it 
that way that you will write "Ex-Member of 
Parliament." I hope you will not write today 
"Ex-Vice-Chairman of Rajya Sabha" also. 

SHRI K. CHANDRASEKHARAN 
(Kerala) : Why are you thinking that he is 
going away 7 

SHRI BHUPESH GUPTA : Some day. 

THE VICE-CHAIRMAN (SHRI A. D, 
MANI) :   Please proceed with the Bill. 

SHRI BHUPESH GUPTA : I cannot 
contemplate the departure from this House of 
men like Mr. Mani. 

So, Sir, these things should not be there. 
Now, since our Minister is here, one or two 
things I would like to suggest to him. Do you 
know that our armed iorces can read any 
American magazine they like any magazine on 
sex also ? But they are not allowed to read even 
progressive journals—I am not referring to 
journals of any party as such. There are many 
progressive journals. They may be sponsored by 
the parties or mny not be sponsored by the 
parties. But the armed forces are not allowed to 
read them. I am told, even if Fyou find the 
'Blitz* there, in their barracks, they have 
[objection. The 'Newsweek', the 'Time', the 
'Fortune' and other American journals, you get 
them plenty in their barracks, and they can 
naturally read them. But, progressive literature, 
progressive journals you do not get there. I think 
the time has come for the hon. Minister and the 
Government to take an inventry of the kind of 
books that are kept in the libraries of the 
Cantonment areas of the military barracks. And 
they will find that most of the books are such 
that they should not find a piace there in free 
India. Yet, ihey still continue to be jhere. Now, I 
have known that some of these people, men of 
ithe arme.i forces, hesitate even to carry a 
progressive journal lest it should be found but, 
because they fear that they would be persecuted 
if such a journal was detected in their hands. 
Now, this sort of thing should not be. Our 
Jawans, members of the armed forces, are 
voters. They exercise their votes. They 
participate in the] democratic process, In the 
electoral process, during elections. Therefore, 
they should be entitled to know what is the be-
haviour and activities of political parties if one 
or the other Jthey are called upon to vote. They 
should know the programmes and policies of the 
parties. They should know the pronouncements 
of these parties on very many issues and other 
things. This is very very important. I do not say 
''Make them a partisan politically" but say 
"Rouse their partriotic consciousness." And 
patriotic consciousness presupposes that they 
must know what is good for the country and 
what is not good for the country. Above all, 
partrotic consciousness in a free country 
presupposes that they must have the passion for 
ths people, love and affection and respect  for 
the  people.  And that cannont be 
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cultivated without reading literature, without 
being brought nearer to the life as it flows in 
our country today. That is not done I think 
these are matters which the Government 
should look into. I suggest that this problem 
should be considered by a kind of 
commission appointed by the Government 
to look into this matter, just as they look into 
the welfare of the armed forces. 

Similarly, they should look into the cul-
tural problems of the armed forces as well 
their education and other things. These are 
matters which should receive the attention of 
the Government, and the niceties of the 
cantonment rules and regulations is some-
thing which we should overcome instead of 
trying to struggle with them all the time as 
we have been doing. I know the hon. 
Minister himself being a youngman, and, 
generally, he is a revolutionary youngman in 
many ways of life. That is so. I think he will 
understand the importance of breaking away 
with the past. He should understand it, and I 
am sure and I know, Mr. Shukla certainly is 
not a conservative—neither in social life ( 
nor in public life, nor in private life. He is 
not, by any means, a conservative. He is a 
modern youngman in every sense of the 
term. Why should he hesitate to tell Mr, 
Chavan '-Let us look into this matter" 7 

AN HON. MEMBER ;  Jagjivan Ram. 

SHRI   K.   CHANDRASEKHARAN 
: Jagjivan Ram, not Chavan. 

SHRI    BHUPESH    GUPTA :   I   do 
not know, then, whether   Mr.  Jagjivan Ram 
is a modern man   or something else.   But it 
seems, Mr. Jagjivan Ram as such, is a  mod-
ren  man, but  with    ancient  virtues.   Our 
ancient people  cultivated them.   It is good; 
have them.   But do   something  good for the 
people of the armed forces   also.   These are 
my suggestions.   Again and again   I implore 
upon the Government that they should do a 
little rethinking because,   when we can come 
to know the members of the  armed forces | 
personally, when we travel, we find   a   kind 
of intellectual vacuum.   There is not  dearth 
of love for the country as   such.   But there is 
some kind of an intellectual vacuum, that lack 
of   comprehension of the   situation in which 
they are   living,  There is   less appre- 

ciation of the impulses of changing times 
through which we are all passing. And these 
are the things which require attention on the 
part of the Government. 

Before I sit down 1 must tell you that 
when the Bolshevik Army which later became 
the Red Army, at the time of the October 
Revolution, they did not have much by way of 
rifles and so on. Lenin said: An army which is 
armed with the greatest philosophy of our 
mission is a" invincible army, That was the 
slogan he gave. Weapons must be there: that 
goes without saying. But he put before the 
people who joined the ranks of the armed 
forces of the October Revolution that had to 
be armed with the greatest philosophy of our 
age, the emancipation of the working people. 
And you know what an army they have today. 
Go and see them, talk to them. They will tell 
you many things. They are educated. They 
will speak to you about politics; they will 
speak to you about culture; they will speak to 
you of literature, art and so many other things. 
Go to the Bolshoi theatre, and you will find 
that many seats are occupied by the members 
of the armed forces. They come to see the 
cultural shows all time. This is touch with 
people. We go to our cultural shows. One 
hardly comes across members of the armed 
forces. Why should they be debarred from it ? 
Why should not our cultural life be thrown 
open to them, whether it is the cinema, 
dancing or music as for the general public ? 
Why should we not create a situation when 
they would fee! that they belong to the 
common community ? It is making a country; 
it is protecting the country, And that should be 
our approch. 

I say many good things, but it generally 
takes ten years for the Government to 
understand what I say, I hope by 1980, at 
least, they will understand what I am saying 
is somthing correct. 

SHRI   V1DYA   CHARAN SHUKLA : 
Mr. Vice-Chairman, Sir, as I said earlier, this 
is a very small Bill which seeks to repeal the 
Uttar Pradesh Act of 1952 and the hon. 
Members who have takeri par[ JQ {he debate have 
generally supported the provisions of this Bill. 
They have made certain observations about 
the regulation and running of 
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cantonment areas. I said earlier that we have 
also thought that the cantonment Act and 
regulations do require a change and, 
therefore, we are brgining forward a compre-
chensive amending Bill for that purpose, I 
hope we will be able to do so very soon. 
There is a backing of legislative business 
before the two House of Parliament but still 
looking to the urgent need of those people 
who are living in cantonment areas, some 
priloity should be given to this amending 
Bill. We shall surely give consideration to 
the suggestion that hon. Members have given 
now and we will seriously [consider all the 
suggestions that hon. Members Jwould have 
given which the Billj for amending the Act 
comes up before the House. I do agree that 
Bill requires some fundamental changes in 
the administration of cantonment areas. 
When the Government has had the benefit of 
the views of various sections of the House, I 
am sure those views will be used by us to 
organise the administration of cantonment 
areas tn the extent feasible. 

Sir, the second point which Mr. Bhu-
pesh Gupta made was about the progressive 
journals to be made available to the members 
of the Armed Force. As far as this point is 
concerned, I have no two views with him. 1 
do agree that these journals must be made 
available to the members of the Armed 
Force. As far as I can say, we have a list of 
approved journals in which we keep the 
names of all the journals which are being 
published. Of course, the journals which 
have no good standing or which are obscene 
are cut out from ^this list. I think many 
progressive journals are included in that list 
and then we leave it to the Unite people to 
select out of that. 

SHRI BHUPESH GUPTA : Would 
you please supply a copy of this list ? 

SHRI   VIDYA CHARANI.SHUKLA : 
I can state here that we have no desire to 
shut our doors for the Armed Forces from 
the progressive ideas which we want........  

SHRI   VIDYA CHARAN SHUKLA : 
I do not know whether  it is there but, as for as 1 
am personally concerned, I would have no 
objection whatsoever. 

SHRI BHUPESH GUPTA :    I   know, 
you will have no objection. 

SHRI VIDYA   CHARAN SHUKLA : 
I will not take more time of the hon. Members 
to comment on the amending Bill for the 
acceptance of this House. 

THE VICE-CHAIRMAN (SHRI A, D. 
MANI) :  Now I will put the motion. 

The question is: 

That the Bill to provide for the repeal of 
the Uttar Pradesh Cantonments (Control of 
Rent and Eviction) Act, 1952, betaken into 
consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : We shall now take up clause by 
clause consideration of the Bill. 

Clauses 2 and 3 were added to the BUI. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI VIDYA CHARAN SHUKLA   : Sir, 
I move : 

"That the Bill be passed." 

The question was proposed. 
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SHRI BHUPESH GUPTA : Sir, before 

for Mr  Rajnarain all by h.mself. 

SHRI OM MEHTA : He will not be 
contained even in a cantonment. 

SHRI CHITTA BASU (West Bengal): Not 
cTnfonrrTeK^new Praliament exclus-vr.lv for 
Mr.  Rajnarain. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : I would not like this dialogue between 
You and Mr. Bhupesb Gupta. You area very old 
parliamentarian. The Hare Krishna Movement is 
an important matter and you may like to have it 
in the cantonment but I would like the 
discussion here to be confined to the Bill and 
not to the modernity or non-modernity of any 
party. I would like you in the Third Reading to 
confine, yourself to the provisions of  the Bill. 
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THE VICE-CHAIRMAN  (SHRI A. D. 

MANI)   :    The question is : 

"That the Bill be passed." The 

motion was adopted. 

THE VICE-CHAIRMAN   (SHRI A. D. 
MANI) : We have got another ten minutes. Is it 
the desire of the House that we take up the next 
Bill on the Agenda Paper ? 

SHRI RAJNARAIN :   No. 

THE VICE-CHAIRMAN rSHRI A. D. 
MANI): Let us pass the next Bill because 
tomorrow we have to take up another very 
important Bill. The Contempt of Courts Bill. 

THE VICE-CHAIRMAN (SHRI A. D. 
MANI) : Whatever it is. The House is 
scheduled to meet from It to 5. We have 
got still ten minutes. If all of you say that 
you would like to go, I will adjourn the House. 
But if the Government wants to take up the 
Government Business we should utilise the 
time. Now I will call Mr. Uma Shankar 
Dikshit.  

THE PREVENTION OF FOOD 
ADULTERATION  (AMENDMENT) BILL, 

1971 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (DR.       DEBIPRASAD 
CHATTOPADHYAYA) : Sir, on behalf of Shri 
Uma Shankar Dikshit, I beg to move: 

"That the Bill further to amend the 
Prevention of Food Adulteration Act, 1954, 
as passed by the Lok Sabha, be taken into 
consideration.'' 


